
 

 

 
 

 
 

 
   

 
 

   

       

     

 

 

  

       

  

 

     

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

ARB.A.[SH] 5 of 2013 

21.08.2013 

Mr. K. Paul, learned counsel who entered appearance on 

behalf of the respondent prays for 2(two) weeks’ time for filing 

affidavit-in-opposition. 

Prayer is granted. 

List this case on 4-9-2013 

Registry is directed to show the names of the counsels 

appearing for the parties in the causelist. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 

 

 
 

 
 

 
  

 
 

   

      

   

 

 

  

  

 

     

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

Cont. Cas. (C)[SH] 13 of 2013 

21.08.2013 

Mr. K. P. Bhattacharjee, learned Govt. Advocate appearing for 

respondent No.2 prays for 2(two) weeks’ time for filing affidavit-in-

opposition. 

Prayer is granted. 

None appears for the petitioner. 

List this case on 18-9-2013. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 

 

 
 

 
 

 
   

 
 

   

     

          

 

 

   

 

     

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

CRP[SH] 25 of 2013 

21.08.2013 

Mr. K. Khan, learned Addl. Sr. counsel who entered 

appearance on behalf of the respondents submits at the Bar that no 

decree was prepared by the Trial Court. 

Call for the record. 

List this case again on 18-9-2013. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 

 

 
 

 
 

 
  

 

 

   

      

      

  

    

      

   

    

 

     

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

WP(C)[SH] 237 of 2013 

21.08.2013 

Heard learned counsel appearing for the petitioner and also 

Mr. N. Khan, learned CGC appearing for the respondents No. 1, 2, 

and 3. 

Issue notice returnable within 3(three) weeks. 

No formal notice need be issued as the respondents had 

already entered appearance through their respective counsels. 

List this case again on 11-9-12013. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 

 

 
 

 
 

 
  

 
 

   

       

    

 

   

 

     

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

WP(C)[SH] 61 of 2013 

21.08.2013 

As prayed for by the learned counsel appearing for the 

petitioners, further 4(four) weeks’ time is granted for filing rejoinder 

affidavit as a last chance. 

List this case again on 18-9-2013. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 

 

 
 

 
 

 
  

 
 

   

     

   

  

    

 

     

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

WP(C)[SH] 127 of 2013 

21.08.2013 

Learned counsel appearing for the respondents prays for 

3(three) weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case again on 11-9-2013. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 

 

 
 

 
 

 
  

 
 

   

       

       

        

   

 

  

        

  

 

     

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

WP(C)[SH] 143 of 2013 

21.08.2013 

Learned counsels appearing for the parties submits at the Bar 

that since the connected matter is pending before the Apex Court, 

they pray for listing this case after the disposal of the said SLP 

pending before the Supreme Court. 

Prayer is granted. 

List this case after 4(four) months. 

Liberty is granted to the learned counsels for the parties to 

apply the outcome of the said SLP. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 

 

 
 

 
 

 
  

 
 

   

    

     

 

 

   

 

     

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

WP(C)[SH] 157 of 2013 

21.08.2013 

Mr. K. Khan, learned Sr. counsel appearing for respondent No. 

3, 4 and 5 prays for 3(three) weeks’ time for filing affidavit-in-

opposition. 

Prayer is granted. 

List this case again on 11-9-2013. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 

 

 
 

 
 

 
  

 
 

   

      

       

  

 

      

  

   

 

     

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

WP(C)[SH] 181 of 2013 

21.08.2013 

Mr. A.H. Hazarika, learned counsel appearing for the 

respondents to whom 4(four) weeks’ time had already been granted 

for filing affidavit-in-opposition, again prays for 4(four) weeks’ time for 

filing affidavit-in-opposition. 

In such circumstances, 5(five) weeks’ time is granted as a last 

chance for filing affidavit-in-opposition. 

List this case again on 25-9-2013. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 

 

 
 

 
 

 
  

 
 

   

    

     

    

  

    

 

     

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

WP(C)[SH] 194 of 2013 

21.08.2013 

Mr. P. Nongbri, learned counsel appearing for respondent 

No.1 and Mr. R. Pyngrope, learned counsel appearing for respondent 

No. 2 prays for 3(three) weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case again on 11-9-2013. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 


